| Aot No. IX of 1949 -

[PASSED BY THE DOMINION LEGISLATURE] -
gﬂsoawad the asseny of the Go'oemor-GanaraIa on the 24ih February, 1949, )
 An Act further to amend the. Gode of Oriminal Procedure, 1898

HEREAS it is expedient further to amend the Code of Criminal Pro--
‘cedure, 1898 (V of 1898), for the purpose hereinafter appeamng,

1% is hereby enacted as follows:—

- %, Shori title, exteni and commencement. —~(1) This Act may be called ther
{Code of Criminal Procedure (Amendment) Act, 1949.

() It shall extend to the whole of the Dommlon of India.

'(8) It shall eome into force at once. . S

. 2. Amendment of section 488, Act V- Of 1898.—After the first proviso ’to»
, sub-section (3) of section 488 of the Code of Criminal Procedure, 1808 (V of°
"#898), the following shall be added, namely:— : :

_ “If a husband has contracted marriage with another wife or keeps-
a misiress it shall be consudered t0 be just ground for his wife’s refusah
tollve with him.”’
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